
399 Matter under APRIL 20, 1078 Rule STt yo4>
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porm): Mr. Deputy-Speaker, Sir,
vender Rule 377, 1 rise to draw the 
attention of the House to the reported 
move to wind up the Jute Corpora­
tion Of Indie at Calcutta.

. In the Economic Times of April 11, 
ft was reported that the Government 
to contemplating to wind UP the Jute 
Corporation of Sadia with its head­
quarters at Calcutta and assign its 
function o f price support operations 
to the Food Corporation of India 
which is supposed to have experience 
in similar operations. This w ill be a 
disastrous step not only for 1000 emp­
loyees o f the Jute Corporation ot 
India but also for the jute growers 
in the jute growing States of West 
Bengal, Bihar, Assam, Arissa and Tri­
pura for whose benefit the Jute Cor­
poration of India wa* set up.

The Jute Corporation of India has 
already established about a hundred 
direct purchase centres to purchase 
Jute from the growers. If the Corpo­

ration has not been able to gta» ade­
quate relief to jute growers, if . it 
has not Been able to save them from  
exploitation, it is not because o f some 
inherent fault in the Corporation but 
it is because of the incapacity of the 
present management and the wrong 
pricing policies taken up by succes­
sive Governments. The successive 
governments have always not paid 
the jute growevrs adequate price and 
the Agricultural Prices Commission 
has never been favourable to the jute 
growers. So, this extreme step to 
wind up the Jute Corporation is not 
called for and I want to request the 
Government not to consider this step 
at all.

(iii) Adverse effect of power short­
age ON AGRICULTURE AMO INDUSTRIAL 
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(iv) Wide sp rea d  in cid e n ce  or 
Malaria in  Delhi
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